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CENTRAL ADMINISTRATIVE TRIBUNAL

'BANGALORE BENCHW
& % & l % 4 & &

Commercial Complex(BDA) -
Indiranegar
Sangalore - 560 038

. - ~beted s 1 SEP1988

APPLICATION NOS. 956 to 963 & 1031 to 1033/88(F)

Aggiggants ngséondangn A
| ' i . R : X ‘\
| Shri N.S. Romesh & 10 Ors v/e The Secratery, P/o Defence, New Delhi & 9 Ors
[ Te
1. Shri N.S. Resssh - 8. Shri D. Rejen
' No. 7 'C' Strest ) Sits Ne. 7, SUMy Ne. 138/3.
N . Dobbaspst, Veasanthanagar ) Inceme Tax Laysut
! Bengelsre - 560 052 Arabic Cellege Pest

. , . | Kedugendanahelli , Bangslore - 560 045
l 2. Shei Navtchandar

‘ No., 5, Yellemmen Keil Streot ' 9, S8hri !rudayl Selvam ,
| ~ st Cross, Ulsoer T/64, Msanas Line
Bangalore - S60 008 : m.E.G. & Contye

| o | Bangalers - 560 042
- 3. Shri VYsnkatachals

| 77, Ranchamne Cempound 10, Shri Revi Kumer
- Opp § KoP.G. Stores Ko. 15, Rayepps Read
1 3rd Main Read . Frazer Tewn
| Gangenahalll » Bangelsre - 560 005
§ - Bangaleore - 560 632 , ' .
| _ : 1. Shri Elumaled
f 4. Shri P. Deyalen \ Jaysnthi Suilding’
| We. 10, 'G' Strest ~ Verna, 8angalere - 560 033
‘ 16th Cress, Ulscer ‘
» Bengalers - 550 008 12, Shri M.S. Anandaramu
'& ' _ : - Advecstse
. 5. Shri Legansthen o 128, Cubbenpet Main Raad
| C/e Shri M. Shenmugsm | Bangelers = 560 002
" 39, Fehalakshai Layeut |
| Rajsjinager . 13, The Sscrstery
X Bangaelere ~ S60 010 Minfiestry ef Dsfence
| Ssuth Bleck
' 6. Shri A, Seolemsn Nsw Dslhi - 110 011
% 985, Chikkenanjundappa Crees
‘l» R.S. Palyas, M.S. Nagar Post . 74, The Chief Englnlor
- Kemanahalli, B8angslers . Rilitary Enginsering Service
| ' ‘ : Madras Zene
- 7. Shri K, Gepinathen Islands Groumd
3y Ne. 1, S5th Cress, Gupts Lnyout v Madras - 600 009
| Ulaocr '

Bangalero - 560 008

L\W/W\W | e

00‘.2



15,

16.

The Cenmender Worke Enginser
militery Enginasring Service
Dickensen Road

Sangalore - S60 042

The Bsrrack Stores Officer
orfice of the 8,5.0. (Seuth)
Ne. 58, Richmend Road

~ Bangslere - 860 025

17.

v 1"

19.

Shri | v. Suﬁramnlu
Mazdoor ~

Office of the Garrison Enginser(South)

8.5.0. (Seuth)
Bangalers - 560 042

Shri Gepalskrishna
fazdoor

office of the Gerrison Enginser(Seuth)

Bengslers - 560 045

The Gerrison Enginasr (Nerth)
7/61, Meanss Line

Bengelers ~ 560 042

Subject s SENDING COPIES OF GROER PASSED 8Y THE BENCH

20.

21,

22,

23,

#RSERS

- Shed M, Jaya Kumar

Chewkider = :
orfice of the Garrison Engineer
(Nerth)

. Bsngalere - 560 D42

Shri Shenkarappe

Chewkider :
0ffice of the Garrisen Enginover
(Nerth)

Bangalere - 560 042

Shri 8, ire)

Chowkidar _

office of the Gerrison Enginser
’ (Nerth

Bengalers - 560 042

Shri M, Vesudova Ras
Centrel Gesvt, Stng Ceunsel
High Ceurt Building
Bangalers = S60 001

Please find herswith enclosed cepy ef ORDER passed by thLL Teibunal in the

abeve said epplicatiens on 13-9-88.
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CENTRAL ADMINISTRATIVE TRIBUNAL
C}}‘ : ~ BANGALORE. |
DATED THIS THE 13TH DAY OF SEPTEMBER, 1988

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: ‘ and o
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NOS, 956 TO 963 AND 1031 TO 1033 /88

‘ 1. Shri N.S. RameSh,
l S/o Shri N. Subramaniam,
Aged about 32 years.

2. Shri Navichander,
$/o Shri M. Govindaraj,
1 | Aged about 24 years,

3. Shri Venkatachala,
s/o Shri V. Venkatappa,
Aged about 28 years.

4, Shri P. Dayalan,
S/o Shri Ponnurangam K,
Aged about 23 years.

5. Shri Loganathan,
S/o Shri Magalingam,
Aged about 29 years.

6. Shri A. Soloman,
S/o Shri A. Anthony,
Aged about 22 years.

.f 7. Shri K. Gopinathan,
S/o Shri Krishnan Nair, K,
Aged about 31 years.

8. Shri D. Rajan,

5/o Shri S.C. Dass, " eeee Applicants in
Aged about 28 years. , A. Nos.956 to
963 /88

£

( All the above mentioned applicants

ars working as Chouwkidars, in the

-, 0/0 the Garrison Engineer (south),
™Bangalore.)

“'-
3

™ % Shri Irudaya Selvam,
c Y ‘\%'yo Shri A. Savari Muthu,
{\ \-x‘m;jor.

+ P .
; ?\—’9\\ é,ﬁaﬁ%‘;'@!ﬁri Ravi Kumar,
O \iﬂi /Q-é/o Shri Sundar Rajan,
\ \Nﬂﬂ¢/€§‘éﬁged about 24 yearse.
Bang PV 4"
'"’/Z%. Shri Elumalai, ' : Applicants in .
S/O Shri Chinna, . ese A.NoS. 1031 to
Aged about 26 years. 1033 /1988

(Applicants in S1.No.3 to 11 are working
as Chowkidars in the D0/o the Garrison
 Engineer, (North), Bangalore)

\ (Shri M.S. Ananda Ramu, Advocate)
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of the applicants for regularisation and pass appropriate

orders as the circumstances so justify in gach case.

6. Shri M. Vasudeva Rao, learned Additional Central
Government Standing Counsel appearing for the respondents
contends - that the applicants were not entitled to regulari-
sation in terms of the Order/OM of the Government made on

74541985,

7. On 7.5.1985 the Government had issuid'an Order/0OM
directing its subordinates to &he regularise the service
of thbse working as on that date, and the same, which is

material reads thusi-

"The undersigned is directed to say tth
services of casual uworkers may be regu=
larised in Group 'D' posts in various
Ministries Departments stc. Subject to

certain conditiens, in terms of the general

instructions issued by this Dspartment.

One of thess conditions is that the casual
workers concerned should nave besn recruited
through‘the employment exchangs, sponscred

by the smployment exchangye bsesiny a basic and
essential conditions for recruitment junder

the Govt. It has repeatedly been brought to
the nctice of the various administratlive
authorities that recruitment of casual uorkers
should always to be made through the |employment
exchange., It has; houwever, come to the notice
of the Department that in certain cases these
instructions were contra casual workers uere
recruited otheruwise than throuﬁh the [employment
exchange « Thouyh these psrsons, may have been
continued as casual worksrs for number of ysars,
they are not eligible for regular appointment

and their services may be terminated anytime.




Having regard to the fact that casual workers
beloﬁg to the weaker section of the sociqty
and termination of their services will cause
undue hardship to them, it has been decided,
as a one time measure, in consultation with

DGE&T that casual workers recruitment before
the issue of these instructions may be con=
sidered for regular appointment in Group 'D!
do ' oosts in terms of the jeneral instructions,
' - even if they uvere recruited otherwise than
than through employment exchange, provided

; they are.eligible for regular appointment in
:N ) all other respacts,

: ( .

ﬂ . 2. It is once again reiterated that no
 ” . appointment of casual workers should be made
in future otheruise that through the employ-
ment exchange. If any deviation in this re=-
gard is committed, responsibility should be
fixed and appropriate departmental action
taken against the official concerned.”

While thé applicants claim that they fall within the parameters

of this OF, the respondents claim that they do not.

8. But, the rsspondents do not dispute that so far
‘competent authority in the case of the applicants had
examined their cases with reference to the same with
regard to the Facts'and circumstances of sach case and
not made his orders one way or the other at all. e )
Ed_hardly say that this must first be done by the compe-
t authority. Uithouﬁ that being done by the competent
afha?ity, we cannot embark on that inquiry. Even othegaﬁéé,“f u
#ue do not coﬁsider it proper to do so, without insisting on

the competent authority first doing the same. On this viéu,

ve only considér it proper to insist on the authér%?y‘fq do

the same first leaving open all other questiomsiy!ss . .



9, Some of the applicants had been working off and O

on from 1982 End onvards. We have earlier noticed that "

all the applicants had been te&minated from 10,6.1988,

Before the competent authority considers the cases of the

:applicants for regularisation, we do not consider it pro-
per to take exception to their terminations o grant them
I any backwages or any other reliefs,
f 10, Whether there are vacancies against which all

:
i
E

j or any of the applicants can be accqmmodated r not, has

I necessarily to be examined and decided by the| authorities

' themselves, But, if there are vacancies then, it is for
the authorities to examine the same with due rsgard to the

! length of service of the applicants and accommodate all

or any of them even before considering their cases for

R S

regularisation. uWe do hope and trust that th y will do so.

j ! | 1. In the light of our above discussipn, ue dlrecﬁ
| the Union of India and its subordlnate oFflcers to considsr
’ the casses of the applicants for regularlsatl in terms of
Order /OM dated 7.5.1985 of the Government of India and all
other drders referred to therein with due rsgard to the

facts and circumstances of each case and pass| such orders

%x”as are found necessary in each case with expedition. But,

Yre that also, the authorities shall make Lll efforts

Y agalnsff vacancies that exist or arise (with due regafd to

ength of service).

12, Applications are disposed of in the abovn terms,
/ But, in the circumstances of the cases, we direct the parties

to bear tnelr oun costs,

R S -
T i VICE-CHAIRH\(N\?\DWV MEMBER (a) > (<(7SS

BA! ;mﬁv -

Y



R ' , REGISTERED

CENTRAL ADMINISTRATIVE TRIBWNAL

BANGALORE BENCH -
R K B B E T

, Commercial Complex. (BDA)
R ‘ ' ‘ a | - Indiranagar
L _ : S Bangalore -~ 560 038

. | e 121 SEP1986

o ~ APPLICATION No§ __ 964 to 968 es(r)

Lo o . |

. - - W. P, NO, 7 - /

o | - - , _

i - Applicant(s) ' . Respondent(s)

T Shri J. Albert Segaysraj & 4 Ors v/s The Secretery, M/e Defence & 3 Ors
| To ‘ ’_ :

| 1, Shri J. Albert Sagayaraj - 7. Tha Secretsry
A ) 37, 'H' Colony, 1st Stage Rin:zt;{ 2:‘Dafbnce

i Ist Cross, Indirensger ' . | gou Delhg 10 011

i .‘ Bangelore ~ 560 038 E ew - ‘

| N : ' ‘ o 8. The Chisf Enginssr - ‘
5 2 §2§§13312:a ' B Military Enginsering Service‘
|  Behin¢ Tin Factery , Madras Z;ne y

: ~ Doorvaninagar _ ;Bsazda zg; 2

o Bangslore - 560 018 ‘ adras - |

g 3. ndunat - | ' 9. The Commznder Works Engineer
| > :2:i12an%§?a§:d Strest : ' Military Enginsering Sarvice
: . ’ ¢

‘\ Joughpslyam, Ulscor Dickenson Road 042

Ew : Bangalore - S60 008 Bapngalore - 560 04

1. ' ” - » -- 16. The Barrack Stores officer

%l 4.  gg:&:giii:h-aabu , - Office of the B.S.0. {South)
s " Behind Tin Factory . No. 58, Richmond Road

N Doorvaninagar ' Bangalore -~ 560 025

.
{ Bangelore - 560 015 1%. Shri M, Vasudevs Rho
B

\ " ' ‘ ' Central Govt. Stng Counsel
: S. Shtiallggutswgzzd : High Court Bulldings

N - 58, Richmend | ' | Sengalore - 560 001

. . Barrack Store Office , g

. ~~ Bangalore - 560 025

. 6. Shri M. S, Anandaremy
g  Addocate

: 128, Cubbonpat

| : Bangelore -« 580 002

'i ’ Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

& Please find enclosed herewlth the copy of 0RDERﬁS$*%/DN¢QR@WX%KEH
passed by this Tribunal in the above said application(s) on 13-9-88

Lu&( < ., o
: ) EPUTY REGISTRAR

| S c5>c_, _
| Encl @ As above _ ~ (3ubIcIAL)

1



BANGALORE

Pféseht:s

':g"fﬂt) ‘ ) CENTRAL ADMINISTRATIVE TRIBUNAL

APPLICATION NOS. 964 TO 968/1938

-1+ Shri J. Albert SagayayqJ,
S/o Shri E.R. John,
Aged about 21 years,
Chowkidar, 0/o the Garrison
Engineer, (South)Bangalore.

2. Shri Jayan,
S/oc Shri Menon,
Aged about 21 ysars, .
Chowkidar, 0/o the Garrison-
Engineer, (South), Bangalore.

3., Shri Manjunath,
S/o Shri P.M, Shankar Rao,
Aged about 21 years,
Chouwkidar, 0/oc the Garrison-
Enginser (South), Bangalore.

4, Shri Girish Babu,
S/o Shri Bhaskaran,
Ajed about 23 years,
Chouwkidar, 0/o the Garrison-
Engineer zSouth), Bangalors.

5. Shri Alagursuwamy,

S/o Ponnuswamy,

Ayed about 21 years,
Chowkidar, 0/o the Garrison-
Engineer’(South), Bangalore.

(shri M.S. Anandaramu, Advocate)
Ve
1. The Union of India

rep. by the Secretary,
Ministry of Defence,

‘cfﬂ‘ T,\
kb - l’@ N
c” ~

he Chief Enginesr, Madras-
na, Islands Grounds,
ras.,

ilitary Engineering Services,
Dickenson Road, Bangalore=42,

L B ]

™

DATED THIS THE 13TH DAY OF SEPTEMBER, 1988

Hon'ble Shri Justice K.5. Puttaswamy, Vice-Chairman
: and
Hon'ble Shri L.H.A. Rego, Member (A)

Applicants in

A.NOoS.364 to968.




v,
,fw;p‘ivE;%ﬁsa 4. Shri Ananda Ramu files a Memo praying
C:‘ ”~ f\‘\ '?/0’ \'C{!\

-2

4, The Barrack Stores Officer,

0/o the B.S.0. 9South),

No.58, Richmond Road,

Banyalore.

Shri V. Subramaniam,

Mazdoor, 0/oc the B.5.0. (South),

Garrison Engineer (South),
Bangalore.

Shri Gopalakrishna,

Mazdoor, 0/0 the B/R Centra,
Garrison Enginesr,(South)
Bangalorse.

(Shri M. Vasudeva Rao, C.G.A.5.C.)

These aoplications having come up for hea

Vice~Chairman made the following:

 GRDER

Applicants by Shri M.S. Ananda Ramu, Resp

by Shri M. Vasudeva Rao.

2 Shri Ananda Ramu files a Memo.praying
to'dalete\Respondents S and 6. Permission soug

Delete Respondents 5 and 6.

3. In these applications, made under Sect

Respondents.

ring to-day,

ondents 1 to 4

for permission

ht for is granted.

ion 19 of the

Administrative Tribunals Act, 1385, these app#icants had cha=-

llenged their respective terminations cn diver
these are di‘ferent from A.Nos. 956 to 963/88

seperated and dealt by this order.

ﬂéﬁ' Mthdrauing these applications with libert

88 grounds. As

they have been

for permission
y reserved to

instance and

-,’ C\
> 55 )
v‘t@%ab pproach this Tribumal if that becomes ngcessary. Shri
{_@ S '

opposes the prayer of the applicants.

But we consider it

=="Oroper to grant this request of the applicants. uWe, therefors,

\



;',,} - . -3 =

dismiss these applications as withdraun by them for tne
reasons stated by them. But in the circumstances of the

- =w£ases, we direct the parties to bear their ouwn costs.

\ . accord our permission to the request of the applicants and
1

Sdl- sq\[ ) -
g \§ e LHATRMAN. @@{5‘;} MEMBER (5’1 b T

TRUE COPY

mw REGISTRAR (JDL) g
CENTBAL ADMINISTRATIVE TRIBUNAL
BANGALORE
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' “cémméfbiéi Complax(aom)
o Indiranagar . ‘
:°  Sangalore - 560 038

Deted 1 8 JUN 1983

CONTCMPT'

PETITION (CIVIWPpoLICATION NO (8) 16 to 26 —y
IN A,NOS. 956 to 963 & 1031 to 1033/88(F) | [
W,n, NO (8) 5 A ‘ : /
kgglgggﬁt (s) 3 T ' Respondent (=) : _
Shri N.S; Ramesh & 10 Ors - Vs The Socrqtary, M/o Defence, New Delhi & 3-Ors
To ' ' ' ' '

12, Shri M.S. Anandaramu
Advocate
128, Cubbonpst Main Road
Bangalore - 560 002

1. Shri N.S. Remesh
2, 'shei Navichander

3. Shgi,Vlgkatachala _ 13.. The Secretary
e — ' s 3 - Ministry of Defsnce
4 ~Shri P. Dayslan ' New Delhi - 110 011

5+ Shrl Leganathen - 14, The Chisf Engineer

v : A Military Engineoring Service
6. .Shri A. Soloman ' - Madras Zons
7. Shri K. Gopinathan- | -+ Islands Ground

fadrag - 600 g0s

8. Shri 0. Rajen 15. The Command.r Works Engineer

‘ _ | Military Enginesring Servics
.9. Shri Irudaya s;lvam Dickenson Road
10. Shri Ravi Kumar - Bangalore ~ 560 042
11. - Shri Elumalei , 15. The Barrack Stores Officer

0ffice of ths B.5.0. (South)
No., 58, Richmond Road
(S1 Nos. 1 to 11~ . Bangelore - 560 025

C/o Shri M.S. Anandaramy

Advocats 17. Shrs M, vVasudeve Rao

T
Bangalore - 560 002) : | Bangelg:e - 560 m:n1g
I  /Subject 3 SENDING COPIES OF ORDER PASSED BY THE asmcu
Please find encltsed herswith a copy of ORDER /mmumaam
Rassed by tkds Tribinal in the above said/gppisgé ion(s) on ~_1-6-89 .
o - Enurv REGISTRAR )
T
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PRESENT:

Hon'ble Mr.Justice.K.StPuttaswamy,
- ‘ . And
Hon'ble Mr.L.H.A.Rego,

DATED THIS “THE 1st DAY OFﬂJUNE 1989

.. Vice-Chairman,

.. Member(A);f‘

CONTEMPT PETITION NOS.16 T0'26A0F 1989

in .

APPLICATION NOS.956 TO 963 AND 1031 TO 1033 OF 1988

1. N.S.Ramesh,

S/o N.Subramaniam,
Aged about 32 years.

Navichander,
S/o M.Govindaraj,
Aged about 24 years,

Venkatachala,
S/o V.Venkatappa,:
Aged about 28 years,

P.Dayalan,.
S/o Ponnurangam,K.

-Aged about 29 years.

Loganathan,
S/o ‘Shri Magalingam,
Aged about 29 years,

. .A.Soloman,

S/o A.Anthony,
Aged about 22 years.

K.Gopinathan,
S/o Sri Krishna Nair,K.
Aged about 31 years.

D.Rajan,

S/o Shri S.C. Dass,

Aged about 28 years,

Sl.Nos.1l to 8 are working as
Chowkidars in the office of the

" Garrison Engineer (South)Bangalore.

10.-

11.

Irudaya Selvanm,
S/o A.Savari Muthu,
Major. '

Ravi Kumar,

S/o Sundar Rajan,

Aged about 24 years.

Elumalai, - L

S/o Chinna, ‘ ,
Aged about 26 years. :
Sl.Nos. 9 to 11 are working

as Chovkidars in the office of the
Garrison Engineer(North) Bangalore.

(By Sri M.S.Anandaramu,Advocaté)

V.

.. Petitioners.

Loy e

g




-'The Chief Englneer, Madras Zone,
Islands Ground, Madras.

N 3. The Commander, Works Engineer,
Military Engineering Services, :
Dickenson Road, Bangalore.
4, The Barrack Stores Officer,

| '~ 0/o the B.S.0 (South), No.58,
: Richmond Road, Bangalore.

(By Sri M.Vasudeva Rao, Additional Central Govt.Standi

These petitions having come up for hearing thi

Vice-Chairman made the following:

ORDER
Petitioners by'Sri M.S.Anandaramu. Respondents by

Rao;_Additional Central Government Standing Counsel.

f _ - 2. In these petitionS‘made under Section 17 of the

| _ L .
. Tribunals Act,1985 and the Contempt of Courts Act,l
i tioners'haye moved us to punish the respondents for non

of an order made by us on 13-9-1988 in'Applieation N

and 1031 to 1033 of 1988.

3.

N /OM dated 7-5-1985 of Government of India. Sri

“that the respondents have complied with our order in le

and therefore,

does not rightly dispute this position.

the respondents have complied with our order'in lett

If that is so,

! to be dropped. We; therefore, drop these contempt of co

r : But, in the circumstances of the cases, we direct

bear their own costs

e ]

s day,

;'ty on 26 5-1989 in favour of each of the petlt

On the basis of this order
these contempt of court proceedings b

From this it

t

.+ Respondents.

ing Counsel).

Sri M.Vasudéva

Administrative
071, the peti-
-~implementation

os. 956 to 963

Rao has placed

e us separate but identieal order54§§¢g§§ made by the competent

ioner appoint-
Sri Rao urges
tter and spirit

e dropped. Sri

Anandaramu who has perused the orders made by the competent authority

er and spirit,

then these contempt of court proceedings are liable

he parties to

- @ / \,\_9; :
. gs/;]z'w REGISTRAR (/DU Sa\-~

CENTRAL ADMINISTRATIVE TRIBUN.

.

2

VICE-CHA
IRMANH %

\—-b~

| BANGA}L NRE

is clear that

Hon'ble

In our order we directed the respondents to consider the .

urt proceedings,

\ e e bt A gt i




